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m0 BY FUBLISTD LY EIAT IT SCTION (i) OF TE DT O T oL

GO OF DIDIA
DUPARTMTNT OF ZEVEMIE AP SARTTNG -
ey DETETs IR 28th Mayp 1977s

HoTIRICATION
W0, 1785 (Fal0,404/28/77-TTCC) ¢ In pursuance of - jpubacleuse (iii%

of Clouse (44) of Section 2 of Tnecme-tax sot, 1051 {43 of 198%;
_and in sapersession of the Wotificatior Mo.1168C 7, 0,404,/98/ 15
TTOC) deted 18th December, 1975 of the coverrmenit of India in the
Depertrernt of Revenue & Bapking, the Central Soderrsienthereby
authorises i V.2, Fhobragade being a gezeiteq 0fficer of tze
Central Governnent to exergise the powers of a Tex Recovery Offiicer
- mmder the said fct. "

g,  This notification ‘ahall came into force HI;'&&E e2fect fron
the date thri Ehobrogede: takes over charge &8 « teoovery (fficelrs

sa/;

: ( . Venkaterscen )
Dy. Secretery, to the Governrent of Indie

The Haneger, _
Govermment of India Press,
Hew Delhi, ) -
B2 (2.10,404/28/17-TTC)
Copy forwaxdled t0 3= y

1, The Comdssioner of Trcome~taz, Vidarbhe,
. Hegger,
8, M1 Directors of Inspection ineluding DI(0C
5, The Sorpircller & Auditor Generel of Indie,
4, Te Chief Secretery, Govermment of Fpharash
5, The fccountant Gemeral, Maharasthra, Dorbay
8, Te Joint Secretary & Legal fdviser, Minist
Te £11 Somdasioners of Incoe~tax, .
8. Director, IS(IT) Staff College, Negpure
§, Ralletin Section, -
10,8uard File.

W
New Delhi.
ra, Boubaye

of Iaw, Mew Delhi,

{ 7. Vddsatararen ) _
‘Deputy Secretary to fhe [cherment of India.
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